
ORDERDATE]) 25Z JUNE 2002 
orani: 

H. &n'b1e Mr. Justlee K. Thankappan, Member (J) 
H on' ble Mr. C.R. Mohapatra, Member A) 

Heard Mr. C. R. Nandy, Ld. Counsel, fbr the applicant and 

Mr. S.K. Ojha, LU. Standing Counsel for the Railways. In this O.A. 

the applicant chaUenges the orders dt.28J02.08 and 29.02.08 under 

Annexures'-6 & 7. Vide Ami.exures-ô & 7 he claim. for re-instatement 

ot tIlL apphcmt drwg the nqwni has 	releLted 1by ttW iutIiortie 

An additional prayer has also been made by the Ld. Counsel that he ' 

4101 ho 2jvCn subsistence allowances dun.ng  the pe.ndency of tJe 

rocee di.ngs 

2.. Admittet.fly, the applicant was removed, from service 

on a serious ch.ge  of receivin bribe of Rs. 1 00!- and on inquiry, that 

charge was estabhshed a.gamst him. tl'iwever, the said order was 

challenged before this Tribunal. This Tribunal having confirmed the 

orders of the discipi I nari and appellate authority, the matter was 
tr 

carried to the Honh1e High Court of (ssa. By jiicigement dat 

Ii. 10.07 in OJC NO.2948 of 2001, the Tonble High Coui., after 

cmWeNg the 'niati er and passed the following order:- 

n the result.., the wn.1 petition 'is allowed 'in 
part lie impugned order passed by the I n.bunal, the 
departmental proceeding condu&1 ed roiii 29.. 12. 1997 and 
die order of removal as weLt as the appel ate order are 
quashed. It wii be open to the Opposite paWes to 
conduct tie novo enquin as directed above after 

providing opportunity to the petitioner 10 defend himself 
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toni the date o t IWOJUCticn 	1 a copy ot this order, the 

petit)ouer 	siail ne 	entitle 	to reinstatcm eat with all 

enqueiiti.a 	ern.ee benehts. 

3, On the basis of the direction iven. by the High. Court 

of Orssa the inquiry is AN; conducted. wthin the time stipulated 

and this Tribunal is mibrined by the Counsel appearing for the 

R'pondent that 1nat drection would be taken as early as possibie, 

provided the a heant c.cop rates. 

4 At th'i stage the appli cani Sn hmits that. Annexure- A16 

and ,L\]7 m be quashed. ILisako praye that. the applicant may be 

re-mstat ed by,  mvoia tig the provisions of the General Rules regarding 

the 45pen.ded emPioCC.. ' he OUflSCi ake' cited. some udgement of 

the 	.r ex Court including Al K 

5, We have heard the Counsel appearing for either 44 

sides. The Counsel appearing lor the Respondents submits that the 

High Court had not ordered any reinstatement of the applicant This 

Tribunal, at this stage, has no locus standi to give any order as prayed 

for by the applicant.. 

t. In the above circumstances, we are of the view that 

the applicant has not made out any case to be w.terfred b 	us in this 

nntf er 	apart from the fact that the apphcant was suspended on a 

sei- on charge of receiving brrbe 1Xe are not rnclmed to mierfere m 

m 



the matter it this stage. fhc applicant is also not entitled to any relief 

at this stage. We are hurl her of the view that so hr as the apphcants 

prayer for the su bsistcmce allowances dun.ng the pen dencvof this case 

us concerned. he has to hlc such application before the competent 

authority 

7In the thove observatio arud direction this 0. A.. 

stands dismissej., However, we are of the view that as theapplicant 

havmg not approached the 1-ugh Court at the naiit time. it is not 

proper for him to waste the time of the Tnhunal. In the above 

circumstances, the (1),A, 4ands dsniissed as above. However, there 

s no order for costs 
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